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Delhi Legislative Assembly

BULLETIN PART-II
(General information relating to Legislative and other matters)

Monday 21 May, 2012/31 Besakh, 1934 (Saka)
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Hon’ble Members are hereby informed that 23 (twenty three) notices of resolutions
received by the Assembly Secretariat till the last date of receipt of Private Members
lutions i.e., Friday, 18.05.2012. The following three resolutions have been selected on
wsis of Balloting. These Resolutions would be taken up for discussion on the Private
sers Day i.e. Friday the 01% June, 2012:-

Name of the Hon’ble MLA Text of the Resolution
Shri Naseeb Singh This House resolves that the allotment of plots to

the cattle fosters and dairy owners be divided
into three parts in consonance with the division
of MCD.

shri O.P. Babber This House resolves that in view of the rise in

price of building material and cost of labour;
MLA fund be enhanced from Rs. 4 crores to Rs.

8 crores.
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Shri Veer Singh Dhingan This House resolves that ownership right be

granted to the residents of all the rehabilitation

colonies in Delhi.

(P.N. MISHRA)
Secretary



